INTTHE HIGH COURT OF JUDICATURE NT BOMBAY
CRIMINAL APPELLATE JURISDICTTON
CRININALNRIT PIFTTUTION NO. 2712 OFF 2020

DISTRICT: MUMBAI

IN THEE ALVTTER OF ARTICLI 226 OF THE
CONSTITUTION OF INDIA:

AND
IN THIS MATTER OF SECTION 482 OF THE
CODIE OF CRIMINAL PROCEDURE, 1973
AND
IN THE MATTER OF CR. NO. 576 OF 2020
REGISTERED WITH BANDRA HILL POLICE
SENTION.  MUMBXL,  FOR  OFFENCES
PUNISHABLIL UNDER SECITONS 420, 464, 465,
466, 474, 468, 306, 120-18 RIEAD WITH 34 OF THE
INDIAN PENAL CODE, 1860 AND SECTIONS

8100, 21, 22¢\) AND 29 OF THE NARCOTICS
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DRUGS AND PSYCHOTROPIC SUBSTAT

AT, 1985

l. Priyanka Singh

2. Mcetu Singh

... Petitioners
Versus

1. The State of Mahuarashtra
(I'hrough the Senior Inspector,
Malabar Hill Police Station, Mumbai.)

2. Rhea Chakraborty

3. Central Burcau of Investigation .
Through Dircctors,
Plot No. 5-B, 5th Floor, CGC Comples,

Lodhi Road, New Delhi- 110003

B e R e . N e R S N e S S

-.-Respondents

T0

THE HON’BLE CHIELF JUSTICE AND

THE OTHER HON’BLE PUISNE

JUDGES OF THIS HON’BLE HI1G1L COURT

OF JUDICATURE A'l' BOMBAY

THE__HUMBLE REPLY OF THE
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ISPONDENT NO. 2 ABOVENAMED

I. The Respondent No. 2 18 an Indian Citizen residing at the above-mentioned
address along with her funily, “The Respondent No. 2 is an actor/model by
profession. The Respondent No. 2 has been a video-jockey on MTV India and
thereafier appeared in Bollywood films such as Mere Dad Kio Marud, Sonali

2

Cable, Hall Gidfviend and Jalebi, The Respondemt No. 20ds a well-respected

member ol society,

&)

That the Respondent No. 2 had cegistered a First Information Report bearing
No. 576 of 2020 against the Petitioner Nos. | and 2 and one Dr. Tarun Kumar
with the Bandra police station for an offence under Sections 420, 464, 465, 466,
474, 468, 3006, 120-13 read with 31 of the Indian Penal Code, 1860 and Sections
8(c), 21, 22(x) \nd 29 ol the Narcotics Drugs and Psychotropic Substances Act,
1985 on 7" Seprember 2020, That the Petitioner Nos. 1 and 2 are the sisters of

the late Sushamt Singh Rajpult.

3. That the brel facts leading up 10 the registration of the aforesaid cnme are as

under:

a. That the Respondent No. 2 and the e actor, Sushant Singh Rajput

(hereinafier referred 1o as “Sushant”) were known 1o cach other over the
past several years as they were both working in the Indian Film Industry.

They  had maintined o cordial - friendship and  would  occasionally
communicate with cach other. On 13" April 2019, Sushant and the
Respondent No. 2 lad attended 2 party hosted by Rohini Iyer and
subsequently the next day he asked the Respondent No. 2and Rohini to
come along with him w his Pawna farmhouse. The Petidoner No. 1 and

brother in ko Siddharth wlosg with his entourage also accompanied them.
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After spending aday in Pawna, the Respondent No. 2 came back the next
day tor a movie screening of Kalank, Sushant convinced the Respondent
No. 2 1w come back o Pawna the next day. Shonly thereafter, the

Respondent No. 2 and Sushant began dating each other.

. That the Respondent No. 2 learnt that ac that time, Sushant resided at
Capri Heights, Bandra in a duplex aparunent with his friends Aayush
Sharn Siddharth Pulimn, Sam, Timanshu as well as the Petdoner No. 1
and her husband Siddharth, The Respondent No. 2 learnt that Sushant
liked the concept of having an entoumpe as he was inspired by the
American television show *Entourage’ and [fiked living with his friends.
Since Sushant was so distant from his own family, he liked living with his
friends, who were like a family to him. Sushant liked helping out his friends
from small towns, who wanted o make a name for themselves in Mumbai
and who shared similur interests as well, such as astronomy, global welfare
and Artficial inelligence. Prior to living at Capn Heighrs, Bandra, Sushant
resiced i bulding, ealled Livde Heights in Mumbai, with a different set of
friends, one ol them bemg Vikas Gupra's brother. His friends were always
very inspired by Sushant as he would come up with various interesting
ideas for setting up NGOs or come up with brilliant ideas with respect to
Artifictal Toelligence and Sushane would involve them in these projects,
making these ideas come o life and thereby providing them with a
livelihood as well. "There were other friends as well, who did not reside in
the house but visited from time 1o ume. This sort of arrangement never
mterlered in the Respondent No. 2's rcl:uit.m::hip with Sushant as they
lived on one foor of the duplex apartment, while his frends lived on the
other, The Respondent No, 2 in faet enjoved the company of his friends

and was 10 awe ol the brilliant topics Sushant and his friends discovered.
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That Sushant’s friend Siddhanth Pithani is a graduvate from National
Institute ol Design, orginally from 1 yderabad, and Sushant wanted him to
document his (Sushant’s) lite. On many oceasions, Siddharth Pithani had
tiken vardous videos of Sushant and the Respondent No. 2 for their social
media content. Sushant wanted 1o document his daily life as he desired to
change people’s pereeption of him. Siddharth Pithani was also musically
inclined and would participate with Sushant in his daily prayers by playing

an instrument.

That on the night of 21" April 2019, the Petiioner No. 1 and the
Respondent No. 2 went out with a few triends 1o a party as the Peritoner
No. lwanted to experience the party life in Mumbai. She consumed
copious amounts of alcohol that night and started dancing weirdly with
men and women. Aller secing this, the Respondent No. 2 insisted that they
o back ro Sushant’s house ar Capri Heights, When they reached Sushant’s
house, the petitioner No. 1 and Sushant continued drinking whereas the
Respordent No. 2 called iva night as she had o leave for Chennai the next
day (22" Npaal 2019) for her Tamil [lm's mubare pooja. The Respondent
No. 2 was asleep at Sushants house when she suddenly awoke to find that
the Pettioner No. | had guIL into bed with her and was groping her. The
Respondent No. 2 was extremicly  shocked and  demanded  that the
Petitioner No. 1 leave the room  immediately,  Subsequently, the
Respondent No. 2 left the house and informed Sushant as 1o what had
transpired. Sushant got o an aggument with the Pedtoner No. 1
regarding  (the same. Due 1o this incident, the  relatonship  between
Sushant’s Lunily members and the Respondent No. 2 had been strained

since  ineeption. Sushant also forwarded  the Respondent No. 2 his

messages 1 the Pettioner No. 1 and brother in law. These messages were
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about the Petitioner No., "1 harassing hin} for standing up for the

Respondent No. 2.

‘That subsequently, in June 2019, Sushant informed the Respondent No. 2
that the Petitioner No. 2 had called and threatened him that she would file
a false crminal case against him regarding his altercation with the

Petitioner No. 1. Sushamt was extremely disturbed by this incident as the

hushand of the Petiioner No. 2 is an IPS Officer and he was concerned

that they would misuse his connections 1o coeree and threaten him. In
order to resolve the situation and assist Sushant, the Respondent No. 2
reached out o O, P, Singl, who is an IPS officer and the husband of the
Petitioner No. 2. ‘T'he Respondent No. 2 informed him that if they file any
false allegations against Sushant, she would go to the police regarding the
molestation incident, This scemed o seare Sushant’s relatives who went on

1o ipnore Sushant and the Respondent No. 2 for the next several months.

That as time went on, the relatonship continued to grow and Sushant
became well-acquainted with the Respondent No. 2% family members.
Susham had informed the Respondent No, 2 that his father had left their
family when they were very voung and gotten remartied. Sushant explained
that as a result, he had an exteemely strained relationship with his father
and ofien did not interiet with him for prolonged durations. Sushant had
also revealed o the Respondent No. 2 that his mother had suffered from
depression which atrbured w her carly death and that he suspected that
his [ather suftered from bipolar disorder as well. Sushant had also revealed
that the Peutioner No. 1 suffered from certain mental illnesses for which
she ook regular medicaton. Ir was extremely obvious to the Respondent

No. 2 that Sushant had a tamualisous relationship with his family,
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That during the course ot their relatonship, the Respondent No. 2 also
observed thar Sushant appeared o be in the regular habit of smoking
cigarcttes containing, ganji which he sourced and procured for himself
using, his houschold siaff. "The Respondent No. 2 was concerned about this
habit and when she asked Sushant about it, he informed her thac he had
developed a deep liking tor it during the shooting of his film “Kedarnath”
at Kedamath sometime in the year 2015-2016. ‘The Respondent No. 2
routinely tried 1o dissuade Sushant from smoking such cigarettes and

consistenty endeavored 1o wean him off this drug habit.

That in July 2019, the Respondent No. 2 was shooting for Chehre (a
movie) directed by Rumy  Jaffrey. Sushant would often drop  the
Respondent No. 2 and pick her up from the set and soon got friendly with
Rumy  Jaffrey as they were from the same theatre group, led by
NadiraBabbar. During that time, Sushant came up with an idea that Rumy
Jatlrey and Ao Kapoor should diceer the play “laila Majnu” with
Sushant and the Respondent No. 2 as leads. ‘Uhereafier this idea turned

nto aseript for i movie as a play would take o while,

That in August 2019, Sushant had asked Shruti Maody and the Respondent
No. 2 1o start looking for other accommodations as he believed that Capri
Hetghts was hauned. Inothe interim, the Respondent No. 2 and Sushant
were staying in Waterstones hotel as Sushant didn’t want spend more
time ar Capri [eights. In Seprember 2019, Sushants film “Chhichhore”
was o release and on 3™ .:iqnculhcr 2019, the Respondent No. 2 and
Sushant organized a small screening for him ‘a1 PV'R Juhu. Thereafter the
Respondent No. 2 and Susha spent alot of time at Waterstones club

playing tennis and badminton during their stay.,
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That in October 2019, the Respondent No. 2 was 10 travel to Paris for
promouons relatng, to a brand called ‘Shein”. “The brand had paid for the
Respondent No. 2's aidline uckets and accommodation. However, Sushant
suggested that they use this opportunity 1o go on a month-long European
tour together and proceeded o cancel all her bookings so that they could
travel and stay wgether. Duving this trip, the, Respondent No. 2's brother
also joined them for a few days at Sushants insistence and they all had a
really great time wgether, Towards the end of the holiday, when Sushant
and the Respondent No. 2 were in Florence, Ttaly and were staying in a
gothic hotel, Sushant besan o behave  erratically and  informed  the
Respondent No. 2 that he was feeling extremely anxious and disturbed. At
this time, Sushant informed the Respondent No. 2 that he had experienced
a similar mcident in the ‘\'l':l.l' 2013 for which he had been treated by one
Dr. Flansh Shewy, Despiwe the passage of a few days, Sushant’s condition
did not improve and hence the Respondent No. 2 and Sushant decided to

return o Indin carlier,

That upon retarning 1o India, Sushant mformed the Respondent No. 2's
father who is o General Surgeon that he wanted 1o seck psychiatric help.
Thus, armangements were nude for Sushant to visit Dr. Nikita Shah. On 6"
November 2019, Dy, Nikia Shah on L-:.:lmiu.iny, Sushant, felt that he was
most likely suffering from Bipolar Disorder and suggested that he start
thempy. Accordingly, arrangements were made for Sushant to meet Dr.
Susan Walker, who is arenowned therpist in the city of Mumbai. On 7™
November 2019, Dr. Walker confinned her first appoinument with Sushant
for therapy. On 1™ November 2019, Dr. Susan Walker was of the opinion
thar Sushant required adduional medication and ceferred him 1w D,

2arveen Dadachandji. On the very nexe day 12" November 2019, Sushant
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began his treatments with l.)r. Parveen Dadachandji who also diagnosed
Sushant with Bipolar Disorder. Throughout this period, Sushant had been
routinely contacting his Lamily to inform them about his bouts of
depression and other issues but Sushant’s Eunily members did not seem
overly concerned regarding, the same. Ulimately in third week of
November 2019, the Petitioner Nos. 1 and 2 alongwithSushsant’s third
sister came (o Mumbai and informed him that they would be taking him to
Chandigarh {or fucther ireatment. The Respondent No. 2 did nor interfere
with their decision and was in fact refieved 1o see his family members
finally ke some interest in his wellbeing, and health. However, on 26™
November 2019, Sushant called the Respondent No. 2 and informed him
that he would not be wavelling 1o Chandigarh the Petiioner Nos. 1 and 2
as well as his third sister as he doubted their motives and felt that they were
merely after his money. That very same night, the Petiioner Nos. 1 and 2

alongwith their thind sister Jelt Sushant alone at the peak of his depression

-

at Witerstones club,

Thar subscequenty, Sushant reached out o the Respondent No. 2
informing, her than he was oot doing, oo well and needed company, Since
Sushant shared a cordiad relationship with the Respondent No. 2’s family,
he suggested that he come and live in her parents” home tll he fele beteer.
The Respondent No. 2% parents agreed and for three wecks he resided
with them at their I'i‘:'iiLIi..‘IIL.'L.'. During this time, Sushant mendoned to the
Respondent No. 2 that he was desitous of being admirted to a hospital so
that he could reecive proper tremment and make a swift recovery. Since
Dr. Parveen Dadachandji was ou of wwn, Sushant recommended that
they Gnd another psychinaist and  through research they found Dr.

RersiChavda, Accordingly, Sushiant on his own accond got admitted to
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Hinduja Hospial tor four days under D Kersi Chavda. At the end of the
fourth dav, Sushant felt that he had made significant progress and checked
himsell out of hospital. A this dme Sushant even explored  Ayurvedic

options for treatiment as he seemed determined o get beteer,

That in December 2019, Sushant and the Respondent No. 2 moved into
the at at Mount Blane, Bandra wogether. Subsequently, Sushant seemed to
be doing well in his new aparunent, by undergoing, thempy and taking the
necessary medication, Although he still had a few bad days, the medicines

seemed o be working and he scemed o be doing, beer.

That in Janury 2020, Siddlarth Pithani came back to Mumbai to live with
Sushant on his request and was joined by :mtlathr.:r ol his friends, Deepesh
Sawant. On 9" Januwary 2020, Sushant abruptly asked the Respondent No. 2
to leave and go home as he was planming o move 1o Pawna, Fle even
called Rumy Jaffrey o inform him about this move and was apologetic
about not heing, abile o do the filin as he wanted o have a career change
and considered fanming in Pawna. On 10" January 2020, Sushant called the
Respondent No. 2 back home and she returned. Sushant informed the

Respondent Noo 20 thar he had watched Jim Carrey’s journey about

depression and was feeling inspired to fight his own battle.

That on 20" January 2020, Sushant on the spur of the moment decided to
dove o Chandigarl 1o visic his family. He decided to drve down with the
Petiioner No. 20 Siddbarth Picag and Sahil (bodyguard), Benween 1™
January and 20" January 2020, he had a0 tew good dayvs and extremely low
days. On 20" January he :l‘a'l-it‘(l the Respondent No. 2 w leave before the
Peutoner No. 2 would arrive, Te felt that leaving Mumbai for a while

might help his suue of mind, The Respondent No. 2 was  highly
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encouraging towards this move as long as she knew his sister was with him,
It was his Dirthday on 217 January 2020 and he was driving down to
Chandigarh on the same day. He ended up returning ncarly 48 hours later.
On returning Sushant informed  the Respondent No. 2 that he was
absolutely fine and would no longer be tking any medication. Both Dr.
Chavda and the Respondent No. 2 were extremely concerned by this
decision, but their hands were tied. Sushant $cemed better and wanted to
get back o physical fitness but this time not with Samee Ahmed (his
trainer) and without any performance enhancers. Mcanwhile he also
wanted 10 do some ranscendental meditation, so the Respondent No. 2
found a teacher named Sanjay Cheulkar who would come and teach the
same, That the Petitioner No. 2 with her daughter came and stayed with
Sushant for a4 week. l}uriny‘.this period, the Respondent No. 2 used to go
back home 1o sty the night and spend the whole day with the Pentioner
No. 2 and Sushant. ‘The three of them even did the transcendental
meditation course together tor a week. One morning Sushant called the
Respondent No, 2 sounding, very disturbed and asked her to come see him
immediately as the Petitioner No. 2 had left without informing him. He felt
very sad about this, Therealter the Respondent No. 2 continued to stay
with him. During this periogd he was bener and was keen on making their
movic project come o hte and met with \'115;]111 Bhagnant, who was to be
the producer of this film and discussed financials regarding the movie,
Sushant was extremely happy as he was offered Rs. 14 Crores for the
movice, Menwhile the Pertioner Noo 2 and her husband O Singh
mformed him that they were coming 1o Mumbaid. e expected them to stay
with him. Upon arrival, they did not contaet him until the next day and

mnstead stayed i hotel This made him (eel highly disappointed. Despite
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this, he went to meer them a couple of tmes and was subsequently even
photogeaphed m public with them as well. A few days later Sushant
informed the Respondent No. 2 that OLP Singh and his family were up to

somcthing to smear his image. He was highly upset by this and called his

father and O.P Singh requesting them to nor harass him.

That in March 2020, Sushant and the Respondent No. 2 started training
with Harrison James and they were prepping for their movie. However,
India was hit with the COVID-19 pandemic and the entire country went
into lockdown. In the inital days of the lockdown, Sushant appeared
stuble, however with each passing day bis mental health appeared to
deteriorate. The death of actors Rishi Kapoor and Irfan Khan also had a
tremendous impact on Sushant who scemed to spiral into depression.

However, Sushant refused any treatment and/or medication,

That throughout this mme, Sushant insisted on continuing, with his drug
habit, w0 the dismay of |Ii.ri doctors and the Respondent No. 2. The
Respondent No. Zinfact discussed  the downfalls of Sushant mixing
prescribed medicaton with his drug habit with his Doctor KersiChavda,
who warned Sushant that he must stop his drug habit so as not to interfere

with his trestiment,

That on 30™ May 2020, a blind item/acticle was published in Mumbai
Mirror, Times of India about Sushamt, calling him a difficult person to
work with and e people had several issues with his attitude. The
Respondent No. 2 was at her parents’ house on that day and Sushant sent
her a picture of the said acicle, asking her 1o come see him immediately.
When the Respondent No. 2 reached his house, Sushant informed her that

he wanted w leave Mumbai and sceude elsewhere and asked for her help.
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Sushant had gone ofl his medication since January 2020 and due to the
stresslul dmes due 1o the Covid-19° pandemie, his depression had
worsened. He started considering, places like Bir, Himachal Pradesh and
contiucted his frend Nayush Sharma, who was already living there to find
him houses there. 'I'llL'i'u:tl'lc[', Sushant felt that living in South India would
be better for lim as he woukl be less recognizable and considered Coorg,
Karnataka. | le asked Siddharth Pithanito help him find houses down there.
Siddharth in wrn asked a fiend for the sane and even received pictures of
some houses in Coorg, In June 2020, Sushant informed the Respondent
No. 2 that he could hear his Lae mother’s voice when no one was around.

The Respondent No. 2 was extremely worried by this revelation but

foriunately, Sushant agreed 1o get help. On 3" June 2020, Sushant spoke to

Dr. KersiChavda himsell on the phone and a new medical prescription was

provided to him by the psvehiatrst

That on 7" June 2020, Sushant requested the Respondent No. 2 1o contact
his Lowver Priyanka Khineni for seeking her advice for getting out of his
lease agreement in repard 10 his Bandea residence as well as other legal
procedures required o beLlulfilled for him o move o Coorg. In the

meanwhile, Sushant kept ealling his family, infonning them of his decision

to move out of Mumbai and requesting them o come meet him.

That on the morning, of 8" June 2020, Sushant had been on his phone
incessantly and when the Respondent No. 2 enquired what he was doing,
he showed her the messages he was exchanging with the Petitioner No. 1
between T0:14aan. and 10:18am. The Respondent No. 2 was shocked
upon reading the said ltlL':i:‘-:;!'L':i as the Petitioner No. 1 had sent him a list
of medications 1o tke. The Respondent No. 2 explained o Sushant that

given the seriousness of his condition, and the fet that he already had
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medications prescribed by doctors who had examined and treated him over
several months, he ought not 1o tike any other medicaton, least of all
medication  being, preseribed by his - sister who  has no  medical
gualifications. Sushant and the Respondent No. 2 disagreed on this aspect
and he insisted that he would only take the medicine the Petddoner No. 1
was preseribing him, Fle then proceeded to ask the Respondent No. 2 to
leave the house with her hag and baggage and other belongings as the

Petitioner No. 2 was coming to live with him and would take care of him.

Throughout this time, the Respondent No. 2 also suffered from her own
anxicty issues and often endured panic attacks. "The conduct of Sushant
also aggravated these conditions. Fven though the Respondent No, 2 was
desirous ol seeing, her Gunily, she was not at all comtortable with leaving
Sushant alone. The very sume day the Respondent No, 2 had in fact
arranped 1o have a therapy session for her owa self with Dr. Susan Walker
and requested Sushant af she could leave afier the session. Sushant
however told her 1o leave immediately before the Petitioner No. 2 arrived.
Thus, the Respondent No. 2 reluetindy left and informed Sushant to
contict her or her brother in ease he needed 10 talk, Tv was thus that the

Respondent No. 2 came w Jeave Sushant’s residence ar Mount Blane,

Bandrea, and this was also the kst dme that she saw Sushane alive.

That upon returning home, the l{uspm:lt.lcnl.Nn. 2's conditon worsened
and tor the first time Sushant didn’t call her or message her to check if she
had reached home safe (as he did not drop her like he normally did). The
Respondent No. 2 was deeply hurt by this behaviour as she felt that in her

times of anxicty he wanted her o be gone,
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w. That on 9" June 2020, the Respondent No. 2 received a text from Sushant
to which she didn’t respond as she was extremely anxious and unclear
about Ins belewiour, The Rll.'spumluul No. 2 was upset as any girlfriend
would be and went ahiead and blocked his phone number on the same day.
On IU'F"IIIIIL‘ 2020, Sushant even called the Respondent No. 2's brother to
enquire about the Respondent No. 2°s well-being on phone as well as send
a text message. This made it clear to the Respondent No. 2 that he did not

want her to come back to his house as normally whenever he asked her to

leave he would alwavs ask her to come back.

.

L. That on 14" June 2020, the Respondent No. 2 was devastated to learn of
the Sushant’s demise through conumon friends. ‘The Respondent No. 2 and
her brother trivd enyuiring with Sushant’s stlf about the funeral derails as
she was deeply desirous of sceeing him. The stff made it clear to the
Respondent No, 2 that Sushant’s family did not want her to visit his home
or attend his funeral and had not included her name in the funeral list
which was limited 16 only, 20 persons due 1o Covid restrictions, This
caused the Respoidemt Noo 20 deep '.lll_i',L;ib'll as piven the on-going
pandemic, the Respondent No. 2 would not be allowed to attend the
funeral 1if her name was not on the resticted st of 20 persons, “The
Respondent Noo 2 was completely devastated amd was grateful w two of
her Triends who arranged for the Respondent No. 2 o pay her last respects
to Sushant once all procedures weee completed an the hospital where his
body was kept and while it was being transported o the ambulance to be
taken for the funeral.

y. That subsequent 1o Sushant’s death, the Bandr Police Station initiated an
enguiny as per Seetion 174 of the Code of Criminal Procedure, 1973, In

respect ol the said enguiry, the Respondent No. 2 appeared at the Bandea
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police sttion on 18"june 2020 and 17" July 2020 and extended her full

cooperition in respeet of the said enquiry.

That despite a lapse of several weeks, as there was no clarity in respect of
the clircumstnces leading o Sushant’s  death, the Respondent No.
2addressed 4 message on social media o Amit Shah, Minister of Home
Aftairs, Government of India, on 16" July 2020, requesting and pleading
with him to nster the case and investipation to the Central Bureau of
Investigation, India, so that they could carry out a thorough investigation

into the death,

That subscquently, the Respondent No. 2 was shocked w discover thart
Sushant’s father had vegistered a Liest Informadon Report No. 241 of 2020
dated 25" July 2020 e Rajiv Nagar police station, Pawna, Bihar against the
Respondent No. 2 and her family members for abenting Sushant’s suicide,
criminal misappropriation of Rs. 17 Crores and other offences. It was

preposterous that such false allegations were being, made over 40 days after

his demise.

That given that all the allegations made in the aforesaid FIR came within
the jursdiction ol the Mumbai police, who were aleeady enquiring into
Sushant’s death, the Respondent No. 2 preferred “Transfer Petition No. 225
of 2020 before the Flon'ble Supreme Court of India, During the pendency
of the said petition, the Government of Bihar requested  the Central
Government o reler the said FIR w0 the Respondent No. 3 and
accordingly Crime No. RC224202050001 of 2020 was registered with the
Respondent No. 3. Based on information available in the public domain, it
appears it Sushant’s il in their statement before the Respondent No.

3 has alleged that Sushant was murdered. The Respondent No. 2 and her
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family members have remained present belore the Respondent No. 3 on
several oceasions and have extended their full cooperation o the said
investigation. By an Order dated 19™ August 2020, the Hon'ble Supreme
Court transferred all present and future cases in relation o Sushant’s death

to the Respondent No. 3.

ce. That while the wforesaid Trunsfer Petiion was pending, before the Hon'ble
Supreme Court, the Enforcement Directorare also registered ECIR/MB20-
1/31/20 apainst the Respondent No. 2 and her family members. In respect
to this investigation as well, the Respondent No. 2 and her family members
have been duly cooperaing with the investigation. During the course of
this investigation, the Respondent No. 2 and her family had handed over
their mobile phones o the Eatorcement Directorate, who proceeded to

take o LCull daa download of the said phones.

dd. That pectinently, despite the Respondent No. 2 being subjected to multiple
mvestigintons and having, various heinous allegations leveled against her
and her family, no evidence whatsoever has been forthcoming against her

in relaton thereto despite the lapse of several months.,

ce. Tha i the firse week of Seprember 2020, cerain Whats \pp messages
exchanged between the Petitioner No. | and Sushant on 8™ June 2020
came o light in the sociad media which were extremely disturbing and
disclosed the commission ol various offencés. In the said messages, the
Pettoner No, | had advised Sushant o take various medications. It seems
that based on the Respondent No. 2% discussions with Sushant at that
time, he had informed the Petnoner No. 1 othat he would not be able to
obtain the said medication without a prescription. Shockingly, it came to

light by virtue of these messages that the Petitioner No. 1 had subsequently
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on the same day sent hinm a presenpuon by Co-\ceused Dr. Tarun Kumar,
an Assoctue Professor ol Cardiology from Dr. Ram Manohar Lohia
Hospital, New Delhi, [Jl‘iIIIL'I facie the said document appeared forged and
fabricited. In addition, the said Co-\ecused Dr. Tarun Kumar appears to
have prescribed medication 1o Sushant without any consultation as
mandated by Law. In fact, the drugs preseribed by the Co-Accused Dr.
Kumar were prohibited from being preseribed electronically under the
Telemedicine Practice Guidelines issued on 25" March 2020, which
constitues Appendix 3 of the Indian Medical Council  (Professional
Conduct, Faiquene and Fihies Regulation, 2002). In the prescription dated
8" June 2020, the Co- Aecused Dr. Kumar ‘]l:L\' prescribed Nexito 5 mg,

Librium 10 mg and Lonazep MDD 05myg 1o Sushant for anxiety,

ff. ‘That in the prescription dawed 8" June 2020; Dr. Kumar has prescribed
Nexito 5 mg. Librium 10 mg and Lonazep MDD 0.5mg to Sushant for
anxiety. Ulat @ pertinemt w0 note that the Tablet Librium is
Chlordiazeposide which appears ac Trem No. 36 in the List of Psychotropic
Substances under the NDPS Aer, while Nesito and Lonazep MD both
contain Clonazepum which appears at Trem No, 38 in the List of

Psychotropic Substnces under the NDPS Act

goThat Clwse 374 of the Telemedicine Practice Guidelines provides as
under:

“Prohiliied 1st: oA RNLP providing consiltation via teleriedicine cannot preseribe
rucdlicines in this list, Uhese siedicise lare a Gigh poertial of ubise and conld harm the
paatica or the suciity ot langy Hoagieed s fanpeily.

Mediciues fisted tu Scheditte N oof Ding and Cosmetic Act and Rales or any Narcotic
aie Piychotropic substnce Ested in e Nawotic Diugs and Psyclotropie Substances,
Alot, 1985,

hiv'That Clavse 3.7.1:0 of the Telemedicine Practice Guidelines provides as

under:
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“Wiseor ant
17 is specifically soted tha? i add:Yon to all general requivements under the MCT Adt for
professional condact, eflcs el while nsing telenscdelie all actions that wilfully
cwiigprondse puatient carc or privicy aid confidentialty, or vio'ite ary prevailing law are
explicitly ot pernnisseide. Soi o Naiples of actions that are not permissible:
v  RMPs insisting on Telewiedicine, wheir the patient is wiliing to travel to a facility
il or 1equiests wit bt sui. cwis i lion
o RMPs midsusizg paticit inigges ard data, espectally private and sensifive in nature
(e.q. NP uploads ai: e 50 preture of perient on soctel miedia eli)
o RMPs oo ise elensedicine to proserive medicines from He specific restricted list
o RMPs e rot peniited to solicit palieits for telemedicive throngh any

aelrertisements or Lidiceieids”
jji. That the actions of Pettioner No. 1 and Dr. Kumar in prescribing
psychotropic substances without any consultagon or examinadon is in
violation of various provisions ol the Narcoties Drugs and Psychotropic
Substances Act, 1985 and the Telemedicine Practice Guidelines, 2020, In
addition, the prescription prepared by them in connivance with each other
is o Labricated and Lalse docunent given I:]l:lt.lhl.: same reflects Sushant as
an OPD patient when on the date and tme ac which the said prescription
wats sent, Sushant was very much in Mumbai, Maharashtra and not in New
Delhi. That ntois also surprising that thar Dr. Tarun Kumar being a
Cardiologist sought 1t i w prescribe medicaions 1o a person he did not
know and had never met with Psychotropie substances. There is nothing to
indicate that there was eversany weleconference held berween Sushant and

the aecused ductor,

kk. That Sushant died merely 5 days alter he obtained the said prescription
wherein he was unlawtully preseribed  psyehoropic substances at the
behest ol his sister Penioner No.o D and the sad Dr. Kumar. Given the
death of Sushant and the investigations surrounding the circumstances of
his deatl, i is inpennive dun the actions of Petidoners, Dr, Tarun Kumar

and other known snd waknown persons who  conspired to prescribe
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Sushant, such controlled substances ought o be investigated as well, That
it is imperative that the actions of the Petitioners, Dr. “Tarun Kumar and
other known and unknown persons be investigated and  that it be
determined as 1o how they cume to provide Sushant with such a bogus and
unlawful preseription. It is also required w be investigated as 1o whether
Sushant then proceeded o ke the medicines thus prescribed, which may
have contributed 0 his death and/or further deteriorated his mental

health.

‘That in view of these revelations, the Respondent No. 2 filed a Complaint with
the Respondent No. 1 daed 6th September 2020, after which the present FIR
bearing No. 5376 of 2020 came 10 be registered against the Petitioner Nos. 1 and
2, Co-Aceused Dr, Larun Kumar and other known and unknown persons for an
offence under Sections 420, 464, 465, 466, 474, 468,306 and 34 read with 120(B)
of the Indian Penal Gode, 1800, and Scctions 8(¢), 21, 22(\) and 29 of the
Narcotics Drugs and Psychotropic Substances \et, 1985. That shortly after the
registration of the aforesaid crime, the llcsptmdcm. No. 2 came to be arrested.
Duting her judicial custody, the Respondent No. 2 addressed a letter dated
13"/14™ September 2020 1o the Respondent No. 3 informing them that as they
were already investigating, the abiement of suicide angle in the death of Sushant
Singh Rajput, they nuay resteict their investigation in regard to the present crime
to the other serious offences alleged therein,

That thereafter, it appears that based on certain messages that came to light from
the aforesaid data download by the I".nl‘m'cmm'n'l Directorate, the Narcotics
Control Bureau also repistered Case No. 16 of 2020 against various \ccused
including the Respondent No. 2 and started investigatons covering the drug

angle in Sushant’s deah,
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6. The Respondent No. 2 was summoned by the Narcodes Control Bureau in
connection with NCB/MZU/CR-16/2020 for an offence punishable under
sections 8(¢) read with 20 (b) (i), 22, 27.\, 28 29 and 30 of the Narcotics Drugs
and Psychotropic Substances Aet, 1985 on 6™, 7" and 8™ of September 2020, at
which dme she duly remained present aund coopernted with the investigation.
Subscquently, on 8" Seprember 2020, the Respondent No. 2 came to be arrested
in connection with the aloresaid crime. ‘The Respondent No. 2 was produced
before the 1d. Magisizte on the very same day via video conferencing, at which
time the Ld. Magistrate was pleased 1o remand the Respondent No. 2 to judicial
custody as the Narcotics Control Bureau in their Remand Application specifically
sought judicial custody il 22* Seprember 2020, The Respondent No. 2 also filed
her Bail Application on the very same day., By an Order dated 8™ September 2020,
the 1. Magisuute was pleased o reject the said Bail Application of the
Respondent No. 2. 'That the Respondent No. 2 has retracted her statements made
before the Narcoties Countrol Bureau by way of her Retraction Statement

submitted belore the Learned Magisirate Court on 8" Seprember 2020.

7. "T'he Respondemt No. 2 then filed a Bail Application before the Hon’ble Sessions
Court on the 9" of September 2020, That by an Order dated 1™ Seprember 2020
the Hon'ble Sessions Judpe was pleased (o reject the Bail Application of the

Respondent No. 2.

8. That subsequently, the Respondent No. 2 preferred Criminal Bail Applicaton
bearing, No. 2380 ol 2020 betore this Hon'ble Court on 217 September, 2020,
That by an Order dated 7" October, 2020; this Hon'ble Court was pleased to

release the RL“S]NH[[IL'HI Na. 2 on bail.

9. That the present Petinon is prefereed by the Pedtioners for quashing of the IR

bearing No. 576 of 2020 which is repistiered by the Respondent No. 1 for an
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offence punishable under Sections 420, 464, 465, -lbﬁ, 474, 168,306 and 34 read
with 120(B) of the Indian Penal Code, 1860, and Scctions 8(c), 21, 22(.\) and 29
of the Narcotics Drugs and Psychotropic Substances \et, 1985, at the instance of

Respondent No, 2,

10.That without prejudice 1o what is stated hereinabove, the paragraph wise reply of

the Respondent No. 2 1o the present Peauon is as under:

2. With reference o Pamgraph Nos. 1 to 3, the Respondent No. 2 states that
by virtue of her Complaint dated 6" September 2020 she has made out a
strong, prima facie case apainst the Petttioners and Co-Accused for the
offences alleged therein. "T'hac the investigation in respect of the present
crime is e a nascent stage and the Respondent No. 3 ought 1o be given
sullicient time 1o conduet aproper investigation in repard 1o such serious

oftences.

b, With reference 1o Pavagraph No. -1, the Respondent No. 2 states that there
15 no dely inthe institation ol the present prosecution nor are her
statements contained therein i any manner contradictory to any of her
previous statements, During the course of her mterrogation with various
mvestgative agencies, the Respondent Neo. 2 has always narrated the same
facts devoid of any conadiction, The Respondent No, 2 vehemently
denies any and all allepations of acting hand in glove with Respondent No.

I orany other ageney. Such callous statements ought not to be made by

the Peduoners in an arbitrary and malatide manner.

c. With reference o Parngrapls No. 5, the contenis thereof do not warrant

any reply.

d. With reference 1o Paragraph Na. 6, the Respondent No. 2 states that she

has made our a stong, prine facie case against the Petitioners and Co-

Scanned with CamScanner



i,

Accused. The very preseripion issued by Necused Dr. Tarun Kumar
shows the Lue Sushant Singh Rajput as being an OPD patient of Dr, Ram
Manohar Lohia Hospial, New Delhi, when ar the eelevant time Sushant
was very much in Mumbai, Maharashtre This makes it clear that the said
document is forged and [abricated. Aside from the fact of whether or not
such medication could be prescribed over awele-consult, there is nothing
on record 10 suggest that the Peddoners did in fact arrange for the Co-
Accused Dr, Tarun Kumar to viewally consult with the late Sushant Singh
Rajpwt before preseribing such medication. Regardless of the doctor’s
ability 10 preseribe such niedication, it was his legal obligation to first
consult with the putient whether vicwally or otherwise before issuing any
such presceipion, The mature of the messages exchanged between the
Petitioner No. 1 and the late Sushant Singh Rajput strongly suggest that no
such consultation took plice and hence the actions of the Accused are in
clear contrvention ol bhudy the Telemedicine Practice Guidelines as well as
the Tndian Medical (:uuncﬂ (Professional Conduet, Fdguette and Dthics
Regulation, 2002). Thus s preposterous to - suggest that the present
prosccution is devoid G merit or deserves 1o be quashed ar this preliminary

stage.

With relerence 1o Paragraph Nos. 7, 8 & 9, the Respondent No. 2 states
that she has registered the present FIR as certain messages had come to
light between the Lie Susliant Singh Rajput and Petitioner No. 1. "T'hat the
acts committed by the Petitioners alonpwith the Co-\ceused Tarun Kumar
are ol serious mure and thus the I{L':ipuutll:lllt Nu. 2 registered the present
FIR. That the Respondent No, 2 is in no manner departing from her
statements as alleged by the Petitioner Nos. | and 2. "That at the time of

requesting the Hon'ble Home Minister 1o direct a0 CBI enquiry into the
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cause of death of the late actor in July 2020, the Respondent No. 2 was not
aware of the illegally obtained forged and fabricated prescription dated 8"
June 2020 It was only in carly September 2020 that certain WhatsApp
messages exchanged between the Petiioner No. 1 and the late actor were
cevealed in the media which disclosed the obuining of such a false
preseripuon. IUis pertinent I::- note that there was no denial of the aforesaid
messape exchange by the Petiioner No. T or the Co-\ccused. In any case,

the penuineness of the said messages could easily be revealed if the

investisation is permitied to be carried out.

With reference 10 Paragraph Nos. 10 10 14, the Respondent No. 2 states
that as per the Public Notice No. mei 211(2)/2019(cthics) /201874 dated
LI™ April, 2020 issued by the Medical Council ol India clearly states that
Clonazepam can be prescribed 1o a patient llp‘llll first consultation with the
Registered  Medical Practiioner. “That upon perusing the said  Public
Notice, it is evident that the said medicines can be preseribed only upon
consultation with the Repistered Medical Practivoner, That in the present
case, the Petitioner Noot lad alieady procured the preseription for Sushant
from the Co-Aecused D, Tarun Kumar without any consultation. “I'hat the
Petitioners have provided ne evidence whatsoever that Sushant had indeed
consulted with the Co-aceused D "Tirun Kumar to wreat himself. That the
Peuton is silent as 10 the gling fabrication in the said prescription
wherein the Jate actor is shown as an OPD patient of a hospital in Delhi
while he was very much in Mumibai at the relevant time, ‘The Petitoners
are deliberately misinnerprenng, the facts narraed by the Respondent No. 2
soas 1o escape their eriminal lability, The Respondent No. 2 has made it
abundandy clear i bot heeComplaing nl:uc'-.l.(:"' September 2020 as well as

her suement forming, part of the First Information Report that her
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differences with Sushant which occurred on 8™ June 2020 were in respect
ol the medications being, prescribed by the I’L.'liijum:r No. L. It was only in
September 2020 thar the Respondent No., 2 discovered that after she had
left the late actor’s house, the Petitioner No, 1 had proceeded to obtain a

bogus preseription from the Co-\ecused.

That the Pacagraph Nos. 15 10 31, the Respondent No. 2 states that she
has never changed her narrative or contradicted herself in any manner
whatsoever, The “Transfer Petition preferredt by her before the Hon'ble
Supreme Court was duc 1o the et that there was an ongoing inquiry being
conducted by Respondent No. T into the facts and circumsiances leading
o Sushant’s death and the erime registered in Pawna, Bihar fell within the
juristiction of Respondent No. 1. The Respondent No. 2 also had grave
apprehensions regarding the motivation behind the belated registration of
an FIR by the Pana police and was concerned by various media reports
commenting on the itl\'t)l\'L:Illtll1 ol politicims in the registradon of the
sald FIR. “The Respondent Noo 2 expressed  these concerns in writing
belore the Hon'ble Supreme Court and even produced the media reports
that she was relying upon. \ perusal of the transerpt of the interview given
by Respondent Noo 2 on 27" Nugust 2020 which is ar Exhibit “K” of the
present petition cleardy mentions that she left the house on 8" june 2020 as
per the directions of the Lue actor, who informed her that his sister
Pettioner No. 2 would be coming, o reside with him, “The Respondent No.
2 also deseribed the mental state of the late actor during that ime and
specifically stated that he had heen in constant wueh with the Petitioners
on 8" June 2020, Henee it is preposierous to suggest that the Respondent

No. 2 has comtradicted hersell i any manner whatsoever.
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h. With reference to Grounds \ 1o OO, the Respondent No. 2 reiterates that
the Co-Accused s in viokuion ol the ethical code as a Medieal Practitioner,
That the Co-Aecused failed 10 Tollow the guidelines as laid down by the
Medical Council ol India via Public Notice dated 1™ April, 2020. It is
pectinent 1o note that the Co-Accused Dr. Tarun Kumar without any
knowledge about the history of Sushant’s mental illness, his treatment thus
far or any consultation, readily 1ssued a prescription o the Petitioner No. 1
hercin 1o treat Sushant. “That there 18 no evidence 10 show that the
Petitioner No. 1 had shared the medical documents of Sushant with the
Co-Accused Dre “Tarun Kumar so as to enable him to prescribe the
medications to Sushant: That it is unfathomable that a Medical Practitioner
would treat o patient with severe ansiety and other mental health issues
without any consuliation. “The Respondent No. 2 states that the present
FIR is registered within tme. That as soon as the Respondent No. 2
beeame aware of the messages that were being ciceulated, she approached
the Respondent No. L and reggstered the present FIR. “That on the 8™ of
June 2020, the Respondent No. 2 had only been privy to the medicines
prescribed by the Pclilinm'r-Nu. I and had wamed Sushant against taking
such medicines. Tt was only in September 2020 that the Respondent No. 2
became aware of the fact that rather than heeding her advice, the Petitioner
No. 1 had Traudulently obtained a fabricated prescription from the Co-
Accused. This was s shocking revelation to the Respondent No. 2 who
immediately became concerned as o the authenticity of the prescription
and whether Sushant had proceeded 10 obtain the medicines prescribed
and consumed the sime under the supervision of Petitioner No. 2, Thus,

the Respondent No. 2 had immediately approached the Respondent No. 1

upon beecoming aware of the said  preseription without any  delay

+
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whatsoever. Tha the Respondent No. 2 has at all umes maintained that
she 1s mmmocent and falsely implicated in the death of Sushant. The
Respondent No. 2 stues tha she has co-operated with all the Investigating
Agencies including Respondent Nos. 1 and 3. That the Respondent No. 2
was interrogated for several hours by the Invesugating Agencies. ‘That the
Respondent No. 2 states that a criminal conspiracy was harched by the
Petitioners alongwith Co- \-:‘t:usw.l P Tarun Kumar to illegally obtain a
medical prescription for Sushant and thus the present FIR came to be
regisiered. The Respondent No.o 2 states that the present FIR is not
conrary 1o the Order dined 19" August, 2020 passed by the Hon'ble
Supreme Court to permit only the Respondent No. 3 to carry out
mvestigations. Thar as per the said Order, iCany fresh ease was registered,
the same would be mvestiged by the Respondent No. 3. “That the
Respondent Noo 2 stes ihae sinee the demise of Sushant, she was
continuously hounded by the family of Sushant including the Petitioners
and news channels. "han the investigations are on-going and thus it cannot
be said that the present FIR suggests ulterior motive as alleged by the
Pettioners. T s pertinent (o note that the Petdoner No. 2 was residing
with Susham ull 13" June, 2020 and was supervising the medicines, il any,
consumed by Sushant in the period immediately preceding his demise. ‘The
Respondent No. 2 stues tha it is the Petitioners, who are running various
campaigns vin social medin platforms against the Respondent No. 2 1o
harass and Glsely implicate her in various cases. TUhat these anties of the
Petitioners have caused imimense stress 1o the parents of the Respondent
No. 2 That the Respondent No.: 2 has provided her complete co-operation
to all the Investigating, \sencies as and when ealled upon o do so, That

the: Respondent No. 2 caegonically denies that she is in any manner
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attempting to amish the reputation of the Petitioners and Sushant’s family.
That it is the Respondent :\'.u. 2 who has been tacing anger and hate since
the demise of Sushant o such an extent that the Respondent No. 2 was
receiving death and rape threats on a daily basis. [Uis also preposterous and
legally umtenable o suggest that the Respondent No. 2 instituted the
present proceedings o avoid her arrest in respeet of the ciime registered

by the Narcotics Control Burea,

11 That the in the case of Kurukshewra University and another v, State of
Haryana and another. (1977) 4 SCC 451, the Honw'ble Supreme Court held as

under:-

"“Inberent powers do not cwifer aic arlitny jmisdiction on the Tligh Court to act according fo
whint or capiice. Vit stalzstoiy power inas to de exercised spaingly, witiy circnmspection and in
the rarest of rare cases. Thes, the Uligh Comt in excercise of inherent powers nuder Section 482,
Crimina! Procedure Code ol quasis a st iforvation eport woreso wheu the police had
nol eren cotmmenced he dnrestigation r:.;.'..' uo proceeding at w! s pending in any Court in

.

pursiaice of the said 17 1R

12.That in the case of MCD v. Ram KishanRohtagi, 1983 (1) SCC 1, the Hon'ble

Supreme Court held that-

“The inlLerent porer shoutd ot be exerdised fo stifle a legitimate prosecution. The High Conrt
should refrain froni gcing a prinee e dedsior mnless there are compelling circnmstances to do
so. Taldng the allegotians aicd the oviphint as they were, without adding or subtracting

anything, if wo olfencc ivas e ot wn'y then the High Court woutd be justified n quashing

the proceedings in the exvidise of its pow.i stider Section 482, Cr.P.C"

13.Similarly i the case of State of W.B. v. Swapan Kumar Guha, 1982 (1) SCC

561, cmphasising i the High Court will not normally interfere with an
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investigation and will permit the inquiry into the alleged offence 1© be completed,

the Hon'ble Supreme Court observed thag:-

65, An divestigatior is carved oi for the pupose of Jathering necessnry materials for
establishing aid proving an offeuce whicls is disclosed. When an offence is disclosed, a proper
investigation in the irterests of justice a’):';w.'-;a' necessary 1o col’ct materials for establishing the
affence. aud for brivging the offendor to boul. Li the abscice of a proper investigation in a case
where an ofjcnce ts disclosed, the offeider vy sicceed in escaping from the consequeences and the
offender nuty go unprwished to b detviiiit of the canse of justice and the sociely at large. Justice
requeired Hiwt! a person o couaits e wlfenc: has to be bronght to boots and must be punished
Jor the sane. I the comrt interferes with tie proper investigation in o case where an offence has
been disclosed, the offciice = go wispurishod to the serions detitment of the welfare of the soctely
and the canse of the jusiice suffers. 12 is on the basis of this principic that the court normally does

not interfere with ihe investigativi: of a cuse where an offence has been disclosed.

66. Whether i offense bas been disciosed or wot serst ncessenrily depend on the Seacts and
carcnmstanees of each) parlicelor cose, 1 we a convideration of the vlerant vaaterials, the court is
sulisfred that an offence is disclosed, the comt il wormally not interfere with the ivvestigation
into the offcizce and vill geventtly allv the iwvstgation ivto the offence to be completed for

collecting necrtertals for prociag the ofenie”

14.That in case of Rishipal Singh v, State of U.P. and another, 201¢ (3) SCC
2015 the Howble Supreme Court depreeated the quashing of FIR at the initial
stage of investigation and stued that at this stage the FIR can be quashed only
when the uncontroverted aliepations made in the FIR, do not disclose any
offence.

15.°That more recendy, the Hon'ble Supreme Court in the case of N. Soundaram v.
RK. Pounraj and another. 2014 (10) SCC 616, hekl that the power under

Section 482, Cr.P.C. should nov be exercised 1o stifle a legitimate prosecution,
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16.That in the case of State of Punjab through S(.:crcmry Home v. Subhash
Kumar and others, 2044 (43) SCC 437, 1the Hon'ble Supreme Court held tim[
the High Cournt cannot quash the FIR by entering imo the factual arena. It cannot
act as an investigating agency ata siage when the ease is under the investigation.

17.1n light of wla is sted bereinabove and the observations of the Hon'ble
Supreme Court in a plethora of cases, it is evident that the Respondent No, 2 has
made out a strong, prime facie case against the Petitoners. The investigation in
respect ol the present |1|'nsrcmiu'n 15 at @ nasceny stage and the investigating,
ageney ought 1o be afforded suflicient opportunity of investigating into the
allegations o the Respondent No. 2 which are of a serious nature. Thus, this

would not be a fit case or stage tor this Honw'ble Court to excercise its jurisdiction.

18.1tis therelore prayed that

) This Hon'ble Court may Le pleased 1o dismiss the present Criminal Wit

Petition with cost/s; and

b) For such turther and other reliefs as this [Hon'ble Court may deem fit to

imposce in the interest of justice and circumsiances of the ease,

FOR THIS ACT OF KINDESS THE RESPONDENT NO. 2 AS IN DUTY

BOUND SHALL EVER PRAY.

Mumbai

Pl At Y .
I'his 26™ day of Gerober, 2020 Advoeae [or the Respondent No, 2
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